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should be settled, action should be taken 
against those who are creating disturbances, 
particularly playing one judge against the 
Chief Justice, and the transfer should take 
place. Thank you. 

SHRI GHULAM RASOOL MATTO 
(Jammu and Kashmir): Madam, I would like 
to associate myself with the Special Mention 
made by Mr. Kulkarni. 

SHRI TIRATH RAM AMLA (Jammu and 
Kashmir): Madam, I would also like to 
associate myself with this and I would like to 
say a few words on this. It is a well known 
fact that behind all this as the news has come 
in the newspapers—is They are all instigating 

THE DEPUTY CHAIRMAN:I think we 
should not take names in the House. 

SHRI TIRATH RAM AMLA:He is behind 
all these things. His transfer was ordered as far 
back as in July, 1988. His successor was 
nominated. But since July, 1988, his transfer 
has been kept in abeyance. I do not know for 
what reasons. I would like to impress upon 
the hon. Law Minister, through you. He 
should see that the order of transfer is 
implemented dt soon as possible so that this 
vicious propaganda is stopped and the 
erosion of confidence of the people in the 
judiciary is restored. 

SHRI DHARAM PAL (Jammu and 
Kashmir):Madam, I also associate myself 
with what Mr. Kulkarni and my two 
colleagues from Jammu and Kashmir have 
said. The situation in the Jammu and Kashmir 
High Court is such~we are having reports—
that if a Bench of two judges is set up, one 
does not like to sit with another. That is why 
we have the policy of the Central 
Government and the Supreme Court that one-
third of the judges should be from outside the 
State. In Jammu and Kashmir we have seven 
judges and out of these seven only one is 

from outside the State, Justice Shah from 
Madhya Pradesh. The same policy should be 
followed in Jammu and Kashmir and those 
who are creating indiscipline, as is being 
reported in the Press, should be transferred to 
other States. 

News-Iiea hi 'Tines of India' Re. Alleged 
Finaacial Support by a Smuggler to a 
Contestant in Allahabad Bye-Election 

 

Not recorded. 
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Expunged as ordered by the Chair. 
 

THE     DEPUTY     CHAIRMAN: Don't 
argue, please. 
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Expunged as ordered by the Chair. 
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Not recorded. 
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Re. Observations of the Deputy Chairman 
on Extensions to the Bachawat Wage Board 

1-esh): I wish to draw your attention to very 
important matter. Certain observations of 
yours as reported in a section of the press on 
the journalists Wage Board issue has created... 

 

SHRI KAPIL VERMA: ...some confusion 
and anxiety amongst journalists as it has come 
from the Chair. I am sure you have been 
misunderstood by a section of the Press 
because your sole intention was to help the 
cause of the journalists, but, as it happened 
the report had its opposite effect. So, I appeal 
and request you to please clarify it. 

Both sides of the House on Friday had 
expressed anxiety about the delay in the 
submission of the  report  by the  Wage 

Board for journalists and non-journalists and 
had criticised the delay in the submission of 
the report. . The Deputy Labour Minister had 
informed the House that as many as seven 
extensions had been given to the Board. As 
directed by you, the Labour Minister had 
given a statement later in the day. A part of 
our observations to which I am referring to 
has been thus reported in a section, of the 
Press and I quote: 

"The Deputy Chairman. Mrs. Najma 
Heptulla, asked the government to ensure 
'no more time' was given to the Bachawat 
Wage Board for journalists and non-
journalists." 

If this is taken as correct reporting of your 
observations, it would prevent the 
Government from giving any extension to the 
Board as it will be deemed a direction from 
your august Chair. In that case it will create a 
piquant and unfortunate situation for the 
Board has completed its hearings and has 
only to write its report. If no extension is 
given the whole thing will hang in the air 
with all the labour of many years going 
waste. No report can be submitted in that 
case. So, it is necessary that extension should 
be given to this Board. 

Of course, journalists are unhappy about the 
delay in the submission of the report. The 
Board proposals are also extremely 
disappointing to journalists, particularly about 
CCA. House Rent Allowance, Pay Scales etc. 
But howsoever unsatisfactory the report may 
be, it should be submitted as soon as possible 
and the Government should use its power 
under the Act to improve it in order to give a 
fair deal to the journalists for which they have 
been waiting so long. For this, an extension 
has to be given to the Board. Of course, it 
should be clearly understood that the 
extension will be final and the last and no 
more extension will be given. The 
Government should also not delay an -
announcement of_iis~ decision  on  the  
question  of extension. 


